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CE'1TFJAL ADMINISTRATIVE TP.IBUNAL 
BANGALE BENC1 

Cornmercil Ci plex(BDA), 
Indiranacjar, 
Banglore - 5(0 038 

I 	 Dated : 

REVIEW APPLICATION NO 	97 	 J7( ) 
IN APPLICATION NO. 323/87(F) 

W.P. NO 

Applicant 

Shri Bheernana Gouda 	 V/s 	The Youth Coordinator, Nehru Yuva Kenra, 
Gulbarga & another 

To 

Shri Bhesmana Coua 
Kakkeri Chal, Mair Road 
Opposite Municipal Garden 
Gulbarqa 

Shri R.A. Shiraquppi 
P4vocate 
47/15, Sidramana Dinne, 51st Cross 
IV Block, Rajainagar 
Bangalore - 560010 

Subject: SENDING ccPIESoEcRDERpAssEDym-E BENCH 

Please find enclosed herewith the copy of cFDER/9'/ 

I*M 	passed by this Tribunal in the above said Review 

application on 	5-8-87 

Ar~' PuTY REGISTRAR 
N 

(JUDICIAL) 
End : as above 	 I 



EFLjr. 	THE CLNThtL AJ1Ik ITi- T IJ. ThIBU\JML 
ECLOHE 

DATED THIS THE 5th JAY Cr AUGUST, 1987 

Present 	Hn'ble Justice Sri V.S.Puttaswarny 	Uiv.—ChGirmn 

Hen'ble Sri L.H.A.Reçe 	 Member (A) 

REJii APPLICTIDN Ne. 97/87 

Eheemanceud, 

akkeri ehal, 
Main Road, Oosite 
Municipal Garden, 
Gu1bar. 

( Sri R.A.Shiraçui 

off 	 Ap1iant 

... 	Advceto ) 

The Youth Co—crint.r, 
Nehru Yuva Fendra, 
Chandrashekar Ptil Stadiun, 
Gulbarca. 

B.A.Ashokkucnar, 
District Youth Service 
and Sports Officer, 
Cu1barca. 	 90Ø 	 Fo5cnnt 

This Review aplicctien has corn. U: befie the 

Tribunal taay. Hwn'ble Justice Sri .S.Puttswamy, /ice—

Chairman made the follewjn : 

CR JER 

L4 
- 

In this applitatin made urr Section 22(3)(f) of 

the Administrative Tribunals Act, 185 ('he Act') the 	plicant 

has soucht for a review of our order made on 1.7.1937 in 

Ap1ieatien No.323 of 1987. 

2. 	In Arplication Ne.323 of 1937 the applicant had 

shallençed his termination made by risondent-2. On a dutailed 

examination we have held that 'Nehru Vuva Kendra' in which 

organisatien the applicant 'was workiri,ws a seeioty ever which 

the Central Government in exercise of the powers conferred by 



—2-. 

Sertien 14(2) of the Act had net cinferred juridicti.n on this 

Tribunal and therefer., we had no jurisditi.n to adjudicate 

the said applieati.n. In reality and in substance, Sri 

R.M.Sirauppi, learned counsel for the applicant asks US to 

examine our .rder as If we are a Ceurt of appeal and tome to a 

differant .onelusi.n, which is irnermisib1e in a review. 

3. 	In the liçht of our above discussi.n, we held 

that this ap1icatien is liable to be rejected 	4a, therefore, 

leject this applieation at the admissie-  staçe. 

an. 

•z 	I 2lj. 


